Item No.6
TA No.4968/2021

Central Administrative Tribunal
Jammu Bench, Jammu

T.A. N0.4968/2021
(S.W.P. No.760/2009)

Thursday, this the 20"day of May, 2021
(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Tarun Shridhar, Member (A)

1. Anil Kamal Bali (Age 36 yrs),
S/o Sh. Krishan Kumar Bali,
R/o Ward No.11, Tehsil & Distt.,
Rajouri.

2.  Raghbir Chander (Age 39 yrs),
S/o Sh. Kundan Lal,
R/o Patrara Tehsil & Distt. Rajouri.
..Applicants

(Nemo for applicants)

VERSUS

1. State of J&K through its Chief Secretary,
J&K Govt., Civil Secretariat,
Srinagar/Jammu.

2. J&K Services Selection Board
Through its Secretary,
Bahu Plaza, Jammu.

3. Chairman, J&K Services Selection Board,
Bahu Plaza, Jammu.

4. Director,Physical Education, Jammu.
..Respondents
(Mr.Sudesh Magotra, Deputy Advocate General)
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ORDER (ORAL)

Mr. Justice L. Narasimha Reddy:

The applicants filed SWP No.760/2009 before the Hon’ble
High Court of Jammu & Kashmir, with a prayer to direct the
respondents to conduct the interview for the post of Physical
Education Teacher, Rajouri under ALC category and open

category respectively. Various contentions are urged in the SWP.

2.  The record discloses that the respondents did not file any

counter affidavit.

3. The SWP has since been transferred to the Tribunal in view
of reorganization of the State of Jammu &Kashmir and

renumbered as T.A. N0.4968/2021.

4. There is no representation for the applicants. We have
perused the record and heard Mr. Sudesh Magotra, learned

Deputy Advocate General.

5.  The notification was issued way back in the year 2006 for
the post of Physical Education Teacher. The applicants were not
selected. Whatever may be the grounds pleaded by the

applicants,no relief can be granted at this length of time.
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6. The T.A. is accordingly dismissed.There shall be no order

as to costs.
( Tarun Shridhar) ( Justice L. Narasimha Reddy )
Member (A) Chairman

May 20, 2021
/sunil/rk/sd/




